HEIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(¥xercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
EO .

PROVISIONAL
ENROLLMENT

T T T Y e S T o)

NOTIFICATION

No: (/i 3 g9 Dated: 09 -J)~2020
it is hereby notified that vide High Court Order Dated 25.11.2020

Myr., Aamir Hussam Dar

S Bashiv Ahmad Dar

/0 Naina Gund, Baba Khalil, Sangam, Tchsil Bijbchara, District
Anantnang
has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance oi this notification, subject to the verification of his/her Provisional
/ii.83 Degree Ceitificate from concerned University and verification of his/her
character and anfecedents from CID. His/her name has been entered under

serial No.JK-343/2020 in the roll of Advecate maintained by this Registry.

The renewallextension of provisional licencel/enrollmeni must _be

sought before the date of expiry unless the ahsolutg/final enrellment as

an Advacate is ordered there before.

P A
(Nohammad-Yasin Beigh)
Reglstﬁ};} (Adm.) L
berer,,

Mo 1 G2 G- S‘LIZL P Dated: @9- 2 2020 e

Copy forwarded {0 the -

1. Principal District and Sessions Judge, Anantnag.

Z. Secretary, Bar Council of India, New Delhi.

3. Manager, Governiment Press, Jak iy for publication in the next
issue of Government Gazette.

4. President, District Bar Aﬁocmtmh Anantnag.

H—_C‘PL e- Courta High Court of J&K Ty for uploading on the official

website,
g, M. Aamir Hussain Dar, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Excrcisiug powers of Bar Council under Section 58 of the Advocates Act, 1961)
¥ x Kk

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: L//// Dated: @qf /o - 200

It is hereby notified that vide High Court Order Dated 25.11.2020

Mr. Aamir Manzoor

S/0 Manzoor Ahmad

R/C Baraah, Amroohi, Tehsil Karnah, District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a peried of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and aniecedents from CID. His/her name has been entered under

serial No.JK-345/2020 in the roll of Advocate maintained by this Registry.

The renewallexiension of provisicnal licence/enrollment must be

sought hefore the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there hefore.

\, ’OV‘-M/’T‘"
i I .
(Mohamimad Yasin Beigh)
Regﬁm%l/(z\dm )J

!‘*“.»\A—'»-i‘

(G4 CEfL PPN N
AL CETEP pated: 09~ 12 -2 030 1

Copy forwarded fo the: -

1. FPrincipal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, “aummif for publication in the next
sue of Gowmmen'r (Gazette.

4. P'eqader*t District Bar Ass ociafion’Kupwara. ‘

9 CPC e-Courts High Court of J&K I iffor uploading on the official
wabsite.
8. Mr. Aamir Mancoor, Advocate

. for information and necassary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% & *

PROVISIONAL
ENROLLMENT

—c

NOTIFICATION

No: Aj I, Dated: §9-/2 2620

It is hereby notified that vide High Court Order Dated 25.11.2020

Mr, Aijaz Abhmad Wani

S/ Ab Ehlig Wani ,

R/G Charar-I-Sharief, Trajibal, District Budgam

has been admitted and enrclled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/L1..B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-347/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must Le

souqaht before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

O
)
(Mohammad Yasin Beigh)
Regisuhil/r (Adm.) }
> ; ; “ "\‘”""‘N’\
No: [ 12 'jQ/CrP Dated: _09-/) »Dolg G

Copy ferwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, ZF;wmiy for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Budgam.

5. CPC e-Courts High Court of J&K Jaww kst for uploading on the official
website. | :

6. Mr. Aijaz Ahmad Wani, Advocate

for information and necessary action.

f{/e%i'stri %




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council vnder Section 58 of the Advocates Act, 1961)
* K %

PROVISIONAL
L ENROLLMENT

NOTIFICATION

No: Q/ S( Dated: ﬁg - //)\ 2020

It is hereby notified that vide High Court Order Dated 25.11.2020

Mr. Ajaz Ahmad Naikoo

S/O Ab Majeed Naikoo ,

R/O Jungle Nard, Shall Tokuna (Malangpora), Awantipora, Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. Histher name has been entered under

serial No.JK-349/2020 in the roil of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

s
(Mohammad Yasin Beigh)
Regist@\a} (Adm,)j
(/ o~ . o «Lm ~
No: (108~ C/‘C”/C/) Dated: (9 - /2. 2027 —

e

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jjou.wu for publication in the next
issue of Government Gazette.

President, District Bar Association, Pulwama.

CPC e-Courts High Court of J&K 7} &hs i for uploading on the official
website. -

6.  Mr. Ajaz Ahmad Naikeo, Advocate

for information and necessary action.
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Registray (Adm.) ~
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
oKk %

[ PROVISIONAL
ENROLLMENT

NOTIFICATION

No: Q/A Dated: @9~/ -)0)p

It is hereby notified that vide High Court Order Dated 25.11.2020

Ms. Aiman Ali

D/O Ali Mohammad Bhat

R/O Badu Bagh, Tehsil Khanyar, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK=350/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrvollment must be

sought before the date of expiry unless the absolute/iinal enrollment as

an Advocate is ordered there before.

(Mohammad Yasin Beigh)
Registrir (Adm.)J

, e
No: [ 4296-2 @jé—‘f) Dated: 0F- 1A- 2020 "j\;’f}

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jawqu for publication in the next
issue of Government Gazette.

4. President Bar Association, High Court of J&K, Srinagar.

. CPC e-Courts High Court of J&K Jawwns for uploading on the official

website.
6. Mr. Aiman Ali, Advocate
for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Seetion 58 of the Advocates Act, 1961)
* k&

PROVISIONAL !
ENROLLMENT

NOTIFICATION
No: Z!LQ Dated: (09 - [ - Jodo

It is hereby notified that vide High Court Order Dated 25.11.2020

Wis. Ansa Ishtag

BD/O Ishtaq Ahmad Zogi

R/O Saraf Kadal, Killi Masjid, Tehsil Kihanyar, District Srinagar

nas been admitted and enrolled as an Advocate ori the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the.date of
issuance of this notification, subject to the verification of his/her Provisional
/LLL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-352/2020 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

Pt I kﬂ’y/’df M%
(Mohammad Yasin Beigh) *

Regnstr&s /(Adm ) \
Ny
o: [42008- /9/177) pated: 9 -/ Jo)o "/W"\”

Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu For puiblication in the next
issue of Government Gazette.

4, President, Bar Association, High Court of J&K Srinagar.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6.  Ms. Ansa Ishtag, Advocate

.for information and necessary action,

k 1 OA x./‘-"

Re qléa:aaa) dm.) —

1N

\\ /?/‘lr'b



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
B O

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: Zg/f C/j __Dated: 09 -/2-20)0

it is hereby notified that vide High Court Order Dated 25.11.2020

Ms. Anam Mushtaq Mackay

/(3 Mushtag Ahmed Mackay

R/O 36, Dabag Mohalla, Dabtal, Jamalatta, Tehsil Sr Gunj, Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jamrnu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK~-353/2020 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

r

o
. o T
(Wamm Sin Beigh)
Registriﬁr/ (Adm.) ]

AAN0E,  1a § . "o g
No: [ 42 b1 (“}/ (~p Dated: 09 -/9-De¢lg ﬂi.;«\w;?,g
Copy forwarded to the: - |
1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delht.

3. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, High Court of J&K Srinagar.

o. CPC e-Couits High Court of J&K Jammu for uploading on the official
webhsie.

6. Mys. Anam Mushtaq Mackay, Advocate

for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% Kk

PROVISIONAL

ENROLLMENT
NOTIFICATION
Noo 295  Dated: o> 1/ M/ o1

It is hereby notified that vide High Court Order Dated 25.11.2020

Mz. Aifreena Ahad

£/0 Ab Ahad Rather

R/O By-Pass Road, Ahan, Telsil Wakura, District Ganderbal

nas been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-355/2020 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there hefore.

Al

—

- ) o //);—)03/0
(Mohammad Yasin Beigh)( >~ \
Reg /ﬁ a%D(Adm J) L
No: f@f&f* Oéf/m// Dated: &/ / ?///«»/m Lw]\
{ y\}/
Copy forwarded to the: -
1. Principal District and Sessions Judge, Ganderbal.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Faewae  for publication in the next
issue of Government Gazette.
4. President, District Bar As uociation Ganderbal.
o, CPC e-Courts High Court of J&K Tseewa, fOr uploading on the official
website. S
6. M. Aifreena Abid, Advocate
,,,,,, for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Conncil under Section 58 of the Advocates Act, 1961)
* Kk k

PROVISIONAL
ENROLLMENT

|

NOTIFICATION

No: Z// I Dated: (7??7'— f2 - )_,CP) 4]

It is hereby notified that vide High Court Order Dated 25.11.2020

Ms. Azra Fatima

D/O Habib Ullah Bhat

R/OQ Summer Bugh Lasjan, B.K.Pora, District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK=357/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

souqht before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

i e O :«‘""""
(Mohamn\i"ad’Yésm Beigh)

Registrar (Adm.)
355 boflop Loy b
No: | “1HDS- /[O/ .7V Dated: O D-12-Reda

-y
Copy forwarded to the: -

T

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President District Bar Association, Budgam.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6.  Ms. Azra Fatima, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMY AMD KASHMIR AT JAMMU

(Exercising powers of Bar {vuncil umdel Scetion 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT
MNOTIFICATION
No: [ﬁ;f A2 Dated: @9 -~ 12 -2020

[t is hereby nctified that vide High Court Order Dated 25.11.2020

M. Arif Hussain

S5/ Gulzar Hussain

R/0 Thangdumbur, Tehsil Sankoo, District Kargil

A/P Lane No.1, Upper Narwal Noor Abad Bathindi, Jammu

has been admitted and enrofled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/.L.B Degree Cettificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-359/2020 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

souaht before ’éhe date of expirv unless the absolute/final enrollment as

an Advocate is ovdered there bhefore.

;I\ A 1
| ~ e
(Mohammat-Yasin Beigh)

Registra(a; L(l-\/dn) }‘

A ¢ i f 1 N AN
b P Dated: G914 - e e
/i Lo [ ate (ol A dre

T
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\z;-w.

Te
No: /&

(opy forwarded {o the: -

1. Principal District and Sessions Judge, Kargil.
2. Secrstary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

President, District Bar Association, Kargil.

CPC e-Ceurts. High Court of J&K Jammu for upleading on the official
website.

6.  Mr. Arif Hussaiu, Advocate

..for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Excreising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % &

PROVISIONAL
ENROLLMENT

Ty,

NOTIFICATION

No: é’/ ,‘LST Dated: O C? ~ 13- Do 2o

It is hereby notified that vide High Court Order Dated 25.11.2020

Mr. Bashir Ahmad Rather

/0 Ali Mohamméd Rather

R/O Busser Bugh Alastang, Ganderbal

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-3061/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

Moh: \d'd’(d(w\ NAr
(Mohaimm asin Beigh)

Registrar (Adm[,)
c N A
vo: [958/ Poatos: 09190000 D

*b\\th/??
Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Ganderbal.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Ganderbal.

d. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6.  Mr. BRashir Ahiad Rather, Advocate
...... for information and necessary action.

Req|§7 rar Ad}m ) *
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exereising powers of Bar Council under Sectiou 58 of the Advocates Act, 1961)
* % %k

PROVISIONAL

ENROLLMENT |

NOTIFICATION
No: (/f Q:/l Dated: 09 -/2-Lo) o

It is hereby notified that vide High Court Order Dated 25.11.2026

Me. Babar Fareed Wani
S/O Fareed Ahmad Wani
R/O Shumnag, Fazilabad, Trehgan, Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a pericd of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional

/LL.B Degree Certiificate from concerned University and verification of his/her

character and antecedents from CiD. His/her name has been entered under

serial No.JK-363/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before,

. ON
(I\ﬂﬂ]amm asin Beigh)
Registrar (Adm.)

No.f“?v)ii /Q// [) Dated: O 7 ~) ) n //LW'A

- 2 ﬂ)\)

Copy forwarded to the: -

1.
2.
3.

o~

Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, District Bar Association, Kupwara.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
M3z Babar Fareed Wani, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bay Council under Section 58 of the Advocates Act, 1961)
* % R

[ TR T S

PROVISIONAL
ENROLLMENT

NOTIFICATION
No: é/ 28 | pated: 09 - 1) - 200

it is hereby notified that vide High Court Order Dated 25.11.2020

Ms. Bisma Gul

D/O Ghulam Din War

R/O Kirmani Colony Draugbal, Baraniulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-365/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrcllment as

an Advocate is ordered there before.

G~ /f""’"
(Mohamma Yasin Beigh)
Registrar (Adm.)

A TG ALl - - A
| q 7) "} / /0 é/'/ L‘f) Dated: @9 -1 2o2e 1,\\ ym

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Councii of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, District Bar Association, Baramulla.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Ms. Bisma Gul, Advocate
...... for information and necessary action.

o



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: L/ D0 Dated: (O V=12 0020

It is hereby notified that vide High Court Order Dated 25.11.2020

Ms. Bisma Afzal Haji

D/O Mohammad Afzal Haji

R/O Doctors Lane, Igbal Colony, Zainakote, Srinagar

has been admitted and enrolled-as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-367/2020 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

. 1 Nl
(l\?l’t;aamm asin Beigh)
Registrar (Adm.)
KA [
No: / (% A9 (? 6:/‘: ‘P Dated: 09 -/2-)olo

Copy forwarded to the: -

"%\/19’}9/“

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, Bar Association, High Court of J&K Srinagar.

o. CPC e-Courts High Court of J&K Jammu for uploading on the official

website.
6. Ms. Bisma Afzal Haji, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: L/ At Dated: 09 -/9-)0) o

It is hereby netified that vide High Court Order Dated 25.11.2020

Mr. Babesh Kumar

S/0 Harbans Lal

R/Q Village Laswara, Tehsil Bishnah, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JE-368/2920 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

| o V:_/,M
(lﬁc;)hém m;;m Beigh)
Registrar (Adm.)
193 7; (/@2/,/3 Dated: 09~ /2 - 200 h e N

T

- '}ﬁ\v)/\ Q/\)

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

President, Bar Association, J&K High Court, Jammu

CPC e-Courts High Court of J&K Jammu for uploading on the official
website. .

5.  Mr. Babesh Kumar, Advocate

for information and necessary action.

‘§\ e f/\f‘ -
Regustrar (Adm.)
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* 4 %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: (j/ 353 Dated: Y-/ 2.-20)0

it is hereby notified that vide High Court Order Dated 25.11.2020

Mr Fayaz Ahmad Naikoo

S/0 Abdul Rehman Naikoo

R/O Gousa Mohalla, Aishmuqam, Pahalgam, Anantnag

has been admitted and enrolied as an Advocate on the rolis of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His’/her name has been entered under

serial No.JK-370/202¢ in the roll of Advocate maintained by this Registry.

The renawal/extension of provisional licence/enrollment must be

sought before the date of expieruniess the absolute/final enroliment as

an Advocate is ordered there before,

§

R -
\ AT T
(Mohamm\ﬁ/asm Beigh)
Registrar (Adm.)
Ny~
j i 3 SR 2% ey
No: /’ @llf - Z /{‘// /> Dated ﬂ /’2»“ )\0/2_0 T \‘>\)’\\’

Copy forwarded 1o the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Anantnag. :

3. CPC e-Courts High Court of J&K Jammu for uploading on the official

- website.
€.  Mr Fayaz Ahmad Naikoo, Advocate
...for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K &

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: é/ (7) § Dated: () 9 - |2-~)20)

It is hereby notified that vide High Court Order Dated 25.11.2020

Mr. Gulzar Ahmad Wani

S/OQ Gh Ahmad Wani

R/O Batapora, Kunzer, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-372/2020 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroilment must be

souqht before the date of expiry unless the absolute/final enrollment as

Kj’Y \/“’l 4«.-—"{:/4

— O

(Mohammad Yasin Beigh)
Registrar (Adm.)

N\

an Advocate is ordered there before.

no: TAY 9 -24 rlﬁ"ﬁ’ Dated: Q91220620

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, District Bar Association, Baramulla.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website. '
6. Mr. Guizar Ahmad Wani, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: [{// 0 Dated: 39 - /2 -2 02¢

It is hereby notified that vide High Court Order Dated 25.11.2020

Myr. Abdul Rahim Pint60

S/O Bashir Ahmad Pintoo

R/O Wanpora, Tehsil Gurez, District Bandipora

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-344/2020 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

Y

- o o— "
(Mohamm asin Beigh)
Regist.ﬂ%r (Adm.) [
-
No: /5?9&?60,{&? Dated: @9- /20 020 S

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammy for publication in the next
issue of Government Gazette.
President, District Bar Association, Bandipora.
CPC e-Courts High Court of J&K Jawmmy for uploading on the official
website.
6. Mr. Abdul Rahim Pintoo, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% K %

PROVISIONAL

ENROLLMENT

NOTIFICATION

N Y/ pates: 0972 D020

It is hereby notified that vide High Court Order Dated 25.11.2020

Mr. Aajaz Ahmad Ganai
S/0 Ghulam Nabi Ganai
R/O Shangus Usmanabad, Anantnag

has been admitted and enrolled as an Advocate on the rolis of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under
serial No.JK-346/2020 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

)

— - , O~
(Mohammad-¥asin Beigh) '
Registr%(: (Adm.) l
No: )@26?’7HLP Dated: @ 9~ 1 -202.0 ’T\Lﬂo

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jowwny for publication in the next
issue of Government Gazette.

President, District Bar Association, Anantnag.

CPC e-Courts High Court of J&K Jepmynyfor uploading on the official

website.
6. Mr. Aajaz Ahmad Ganai, Advocate
for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
: * ok k.

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: Q / Q Dated: @G- /2- 2 024

It is hereby notified that vide High Court Order Dated 25.11.2020

Ms. Agefa Sameem

D/O Gh Mohammad Bhat ‘

R/O Agroo Astan Mohalla, Devsar, District Kulgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK—348/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

souqght before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

!

— O~V
(Mohammad Yasin Beigh)

| Regisﬁf}r (Adm.)l
No: /9 279’@5//LP Dated: 89-/9 - D020 (%V..%w

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, District Bar Association, Kulgam.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Ms. Aqefa Sameenm, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 'I/r// :} Dated: 09»/3-2&&@

It is hereby notified that vide High Court Order Dated 25.11.2020

Mr. Abdullah Raashid Rasool
S/0O Gulam Rasool Dar
R/O Madina Colony, Malla Bagh, Hazratbal Srinagar

has been admitted and enrolied as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-351/2020 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.
’ ’

s
(Mohammad Yasin Beigh)
Registl%r/(Adm.)
No: (4D OL'@Z/C'?? Dated: 09-/2 -2020 L‘:‘ﬁf\,

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, Bar Association, High Court of J&K, Srinagar.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Mr. Abdullah Raashid Rasool, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:  3Yy Dated: o;«//p/p:)«O

Itis hereby notified that vide High Court Order Dated 25.11.2020

Ms. Azra Jeelani

D/O Ghulam Jeelani

R/O Brinty Batapora, Anantnag

A[P“(;{qarter No.2, Judicial Quarters, Usmania Colony, Bemina, Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-354/2020 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

i Yaa D
(fMlohammad Yasin Beigh)0)-

raf (Adm.)
A ™

Jo 2] V)V"

,gﬂ 9!*’ /OQI/é/) Dated:

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jawimu © for publication in the next
issue of Government Gazette.
President, District Bar Association, Anantnag.
CPC e-Courts High Court of J&K, :J;me for uploading on the official
website. .
6.  Ms. Azra Jeelani, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 4/20 Dated: 0’?»/,%2020

It is hereby notified that vide High Court Order Dated 25.11.2020

Mr. Abid Hussain
S/0 Gh Qadir Waza
R/O Trajibal, Tehsil Charar-I-Sharief, District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under
serial No.JK=356/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

(Mohamm asin Beigh)
Regis%&gr (Adm.)/
‘ 4\«-w~.
No: 1q59\0¢2f//prDated: 09,_/;_2&0 _;;_\_:,'\
LY

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, District Bar Association,Budgam.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6.  Mr. Abid Hussain, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: (%/ZZ 9L Dated: OC?~ ] Q-0

It is hereby notified that vide High Court Order Dated 25.11.2020

Ms. Asiya Nazir
D/O Nazir Ahmad Malik
R/O Nipora, District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to t/he verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-358/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

(Mohammad Yasin Beigh)
Registrar (Adm.)

| No/Ofaé’U’{’/g/Z '//DDated: OO}*/;\*QOM %‘@

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, District Bar Association, Anantnag.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Ms. Asiya Nazir, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: L/(QZJ Dated: 09 -/2-20)p

It is hereby notified that vide High Court Order Dated 25.11.2020

Mr. Aijaz Bashir Wagay
S/O Bashir Ahmad Wagay
R/O Nowgam, Devsar, Near Masjidpora, Ganiepora, District Kulgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her |

character and antecedents from CID. His/her name has been entered under
serial No.JK—360/2020 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

U o~
(Mohammad Yasin Beigh)
Registrar (Adm.)

No: f95§5v§(9/(r;P Dated: 9-/2-2020 | }%jﬁ

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, District Bar Association, Kulgam.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website. '
6.  Mr. Aijaz Bashir Wagay, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk ok

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: Q/lﬂ, Dated: 39 - ) 2-20) o

It is hereby notified that vide High Court Order Dated 25.11.2020

Ms. Bushra Rafi
D/O Mohd Rafi Jan
R/O Gund Dalwach, Kwarhama Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-362/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

O w_____m_:,.-
(mém asin Beigh)
Registrar (Adm.)

No: LC} D étf’:‘}ll(:j) Dated: 39 -/2-20)0 %v@

2|1

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3.  Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, District Bar Association, Baramulla.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6.  Ms. Bushra Rafi, Advocate
...... for information and necéssary action.
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Registrar (Adm.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K %k

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: AAK Dated: OB -12-Do2 o

It is hereby notified that vide High Court Order Dated 25.11.2020

Ms. Birjis Qadr
D/O Naseer Ahmad
R/O Beigh Pora, Bagh-e-Mehtab, Chanapora, Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certifiéate from concern'ed University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-364/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroilment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

. On o
(Mohammad¥asin Beigh) -
Registrar (Adm.)L

| )

No: 1897-9S/LP  Dated: 08-->cno T
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, Bar Association, High Court of J&K, Srinagar.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6.  Ms. Birjis Qadr, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: . (/J X q Dated: 39~ (-0

It is hereby notified that vide High Court Order Dated 25.11.2020

Mr. Burhan Javed

S/O Javeed Ahmad Malik

R/O Nowgam, Shahabad, Verinag, Tehsil Duru, District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisionfal
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-366/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

— AT
(Mohammad Yasin Beigh)
Registrar (Adm.)

N°!~ {93@9%/9,; Dated: C9-12-2020 L@«

A

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

President, District Bar Association, Anantnag.

CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Mr. Burhan Javed, Advocate

for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K *

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 93 2 Dated: B9-/2-2 0>

It is hereby notified that vide High Court Order Dated 25.11.2020

Mr. Firdous Ahmad Wani
S/O Gh Mohd Wani
R/O Khrew, Khar Mohalla, Tehsil Pampore, District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
ILL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-369/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrolilment as

an Advocate is ordered there before.

(ﬂamm asigMBeigh)
Registra;l)i’/(Adm.)!
. A\n/»‘,f\
No: IQL[@L’)'@@/L‘PDated: 09-/12-2020 ’7{\;}%

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, District Bar Association, Pulwama.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Mr. Firdous Ahmad Wani, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk *

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: (//,% C/ Dated: O 9 /D020

It is hereby notified that vide High Court Order Dated 25.11.2020

Ms. Farhat Gulzar
D/O Gh Mohammad Lone
R/O Sangrama Sopore 4 Wani Mohalla Sopore, Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council pro;/isionally for a périod of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK=371/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

(l\?ﬂ)?'lamma asin Beigh)
Registrar (Adm.)

No: /9 (4/5/-20/(,? Dated: Ool;ll-D.OQ_C’? r)]/ %A

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of india, New Delhi.

3.  Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

President, District Bar Association, Baramulla.

CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6.  Ms. Farhat Gulzar, Advocate

for information and necessary action.
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Registrar (Addm.) "~
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advoeates Act, 1961)
* % *

PROVISIONAL
ENROLLMENT

P— e ey

NOTIFICATION

No: {’/0 [/ | Dated: 8- /) " 2.020

It is hereby notified that vide High Court Order Dated 25.11.2020

Myr. Gagandeep Singh

S/ Gurbachan Singh

R/QG 11.No.1176, Sector 8, Nanak Nagar, Jammu

has been admitted and enrolled as an Advocale on the rolls of Jammu and
Kashmir Bar Council provisionaily for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
I.L..B Degree Certificate from concerned University and verification of his/her
character and antecedents from CiD. His/her name has been entered under

serial No.JK-373/2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licencel/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

1

— l\ﬁ/“w"\g}/
(Mohammad Yasin Beigh)

Registrar {Adm.)

NO:MO:/?'&Z/(?'P Dated: O & -1) ~2020 he };‘L\

S
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, Bar Association, High Court of Jammu.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official

website. ‘
6.  Mr. Gagandecep Singh, Advocate
...... for informaticn and necessary action.
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Registrar (.@dm.)
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HIGH COURT OQF JAMMU AND KASHMIR AT JAMMU
(Excrcising powers of Bar Council sinder Section 58 of the Advocates Act, 1961)
) ok %

e

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 740 Dated: _(05H-/2 - e

It is hereby notified thai vide High Court Order Dated 25.11.2020

Yir. Hemayoon Azad

S/0 Miohammad Akbar Lone

R/Q Hardu Dalwan Futlipora, Tehsil Charar-1-Sharief, District Budgam
has been admitted and enrolied as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

The renewal/extensicn of provisiona! licence/enrollment must be

souahi before ihe date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

(R hamm%’%? mgh

E-?ﬂgistrar (Adm )

|
No: [ RYAS.Ep ZQ,E Dated: _(JS ///;,//_,aﬂ(x [ i

Copy forwarded i@ the: -

1. - Principal District and Sessions Judge, Budaam

2. Secretary, Bar Council of india, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4.  President, District Bar Associaticn, Budgam. 5

5, CPC e-Courts High Court of J&K Jammu for uploading on the offlCIa!

‘website.
8.  Mr. Hemayoon Azad, Advocate
for information and necessary action.

3
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Excercising powers of Bar Couucil under Section 58 of the Advocates Act, 1961)

PROVISIONAL
"ENROLLMENT

NOTIFICATI!ON

No: //,/ 2 6 __ Dated: 0 Cz-~jL ~)0)p

It is hereby nofified that vide High Court Order Dated 25.11.2020

Ms. Hafsa Khurshid

D/G Pirzada Khurshid Ahmad

R/O ¥Friends Colony, Lanc 2, HMT Road, Srinagar

has been admitted and enrolled as an Advocate on the roils of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK=375/2020 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/finai enrollment as

an Advocate is ordered there before.

Mohamnm Beigh),

Reglstrar/(Adm N

No; /q ({ 9~;132/LP Dated: CH — ZQ — 2020 [:\;;f\

3 L L

Copy forwarded to the: -

1 Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, Bar Association, High Court of J&K, Srinagar.
CPC e-Courts High Ceurt of J&K Jammu for uploading on the official
website.
6.  Ms. Hafsa Kharshid, Advocate
...... for information and necessary action.
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Regsstrar Adm }
) \
Q "":'f:v”

et




R RN
ol
=

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
(Exercising powers of Bar Cousicil under Section 58 of the Advocates Act, 1961)
% %

PROV ISEONAL_—]
ENROLLMENT

il
-—-_—_—-——41

NOTIFICATION
No: C/ 7)) :] Dated: OC} - f,()~ 20D ¢

It is hereby notified that vide High Court Order Dated 25.11.2020

Ms. Fa-meem Jeciani

B/O Sona Ullah Gasie _

R/O Banghall, Near Masjid Sharief Herpora Devsar, Kulgam

has been admitted and enrolled as an Advocate on the roils of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK=376/2020 in the roll of Advocate maintained by this Registry.

The repnewallextension of provisional licence/enrollment must be

scught before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

e

OV

~)
(Mohammad Yasin Beuh)
Registrar {(Adm.)
O ,112/ [\\l ~~~~~ .
or 443281 P patea: 09 13- %02 e

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Kulgam.

5. CPC e-Courts High Court of J&K Jammu fer uploading on the OffIClal

website.
6.  Ms. Ha-meem Jeelani, Advocate
...... for information and necessary action.

(glstw —
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HIGH COURT OF JAMMYU AND KASHMIR AT JAMMU

! (Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* Y %

PROVISIONAL
ENROLLMENT

T

NOTIFICATION
(4(77(5? Dated: 09-/2-20)0

It is hereby notified that vide High Court Order Dated 25.11.2020

Ms. Huzecfa Shabir

B/O Shabir Ahmad Khan

R/0 Kalwal Mokalla, Rainawari, K hanyar Srinagar

has been admitted and enrolled as an Advocate on the rofls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance cf this notification, subject to the verification of his/her Provisional
/LL.B Degree Certiticate from concerned University and verification of his/her
character and antecedents from ClD. His/her name has been entered under

serial Wo..JK=377/2020 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroilment must be

sought beifore the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before,

b]
/"TW /‘

(mlamma Yasin Beigh)
Registrar />dm)

o VA
No: /’(7 l”/a-f) . L/ L//[//j Dated: 09 -/2-20)0 /’,ﬂ?ﬁ\

‘S/ ‘ . /}/i/yu

opy forwaided to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
iIssue of Government Gazette.

4. President, Bar Association, High Court of J&K Srinagar.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official

website.
6.  Ms. Huzeefa Shabir, Advocate
for information and necessary action.

»

MCA/\
Reglstrar Adm.) —
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HIGH COUET OF JAMMU AND KASHMIR AT JAMMU
(Exercising povers of Bar Conncil under Section 538 of the Advoecates Act, {961)
E 1

| PROVISIONAL
, ] NROLLMENT

]

==

H

|

NOTIFICATION

Mo: "l// A Dated: 9 -/7-202

It is hereby notified that vide High Court Order Dated 25.11.2020

M. Irshad Ahmad ekt

S5/0 Al Mohammad Teli

R/O Firdous Abad Batmaloo, Srinagar

has been admitted and emcellead as an Advocato on the rolls of Jammu and
Kashmir Bar Council provisicnally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisicnal
/LL.B Degree Cettificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial Ne. JK-378/2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroilment must be

souqght before the date of expiry unless the absoiute/final enroliment a

an Advocate is ordered there before,

-

——

(mmmmaﬁ’i’/sm Belgh) )
Registrar (Adm )

o LUl S §OJLP Dated: C9 - /} 20)0 v ,lﬁ-\f{m\w

Copy forwarded to the:

i Principal District dnd Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Deihi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4, President, Bar Association, J&K High Court Srinagar ‘ -

5 CPC e-Courts High Court of J&K Jammu for up!oamnq on the officizl
websile.

8. My Irshad Ahwad Tehi, Advocaie

for information and necessary action.

oy O
LAy e e
Regas&m [Adm.) :

1/ ,}mg\




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Counci! under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: [// L( ! ___ Dated: O9-12-)0)o

It is hereby notified that vide High Court Order Dated 25.11.2020

Mr. Ishfaqg Ahmad Yatoo

S/(3 Mohammad Yousuf Yatoo

R/0O Rakhi Shilvath, Sumbal Bandipora

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-379/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrcliment must be

sought before the date of expiry unless the absclute/final enrollment &3

an Advocate is ordered there before.

7
W
W\ e

-
(Mohamma ﬁ Beigh)~
Registrar (Adm.)
. B ¢ /V/ L
No: 'IC/)CMODg/CP Dated: 09 ~-12~)02n | Voo,

| ~ g\ b
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Bandipora.

3. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6.  Mr. Ishfag Ahmad Yatoo, Advocate

for information and necessary action.

\
§;?_§istrm) ol

R L\«w&

o

,/"'g.) ) yi B




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Couancil under Section 58 of the Advocates Act, 1961)
* % % '

PROVISIONAL

ENROLLMENT |

NOTIFICATION

No: Q 4/ L/ Dated: @j /2 -2020

It is hereby notified that vide High Court Order Dated 25.11.2020

Ms. Ishaga Nazir

P/O Nazir Ahmad Bhat

R/O Parigam Astan Mohalla Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional

/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-380/2020 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

souqght before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

(Mohammad Yasin Beigh)
Registrar (Adm.)
v

No: IC}Q{,// @5//LDDated 09- 12 ~20)0 {gam

Copy forwarded fo the: -

{. Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, District Bar Association, Pulwama.
CPC e-Courts High Court of J&K Jammu for uploading on the OffICIal
website
6.  Ms. Ishaqa Nazir, Advocate
for information and necessary action.

%ﬁ‘”
Regis Adm.) ‘

oA
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council wnder Section 58 of the Advocates Act, 1961)
EA L

PROVISIONAL
ENROLLMENT

NOTIFICATION
"No: é/ [45 " Dated: C9-/2-202p

It is hereby notified that vide High Court Order Dated 25.11.2020

Ms. Iqra Manzoor

D/O Manzoor Ahmad Wani

R/O Kadalbal Pampore Pulwama

has been admitted and enrolled -as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL..B Degree Cettificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No..JK-381/2020 in the roit of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrolliment as

an Advocate is ordered there hefore.

»Q ON LS
(Mohamm asin Beigh)

Registrag/(}Agm.)
No: [ [L/@f: é“}&/é’ Ppated: 09-/2-)020 i Z\v:’r\@

s hn?

Copy forwarded to the: -

1. Principal District and Sessions Judge, Puiwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette. '

4. President, District Bar Association, Pulwama.

5. CPC e-Courts High Court of J&K Jammu for upioading.on the official
website. ’

5. Ms. lqra Manzoor, Advocate

......for information and necessary action.

]
) — O
Registrakr(fdm.) —
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
Yoo %

e e Y

| PROVISIONAL |
" ENROLLMENT

ey s
i A el

NOTIFICATION

Na: {/X (i (4 Dated: O~/2 ~20) e

It is herely notified that vide High Court Order Dated 25.11.2020

Ms. Insha Altaf

D/O Altaf Hussain Najor

12743 Nowgam, Pohru Chowk Near AGMS School Chanapora (South),

Srinagay |

has been admitted and enrolled as an Advocate on the rolls of'Jan‘mu and -
ashnir Bar Council provisionally for a period of one y’L,dI from the date of

isstiance of this nofification, subject to the verification of his/her Provisional

/LI B Degree Cedificate from concerned University and verificaiion of hisz/her

characier and antecedents from CID. His/her name has been eniered under

enal Me. fH--382/2020 in the roli of Advocate maintained by this Registry.

Tha renewal/extension of provisicnal licencelenroliment must be

souaht before the date of expiry unless the absolute/final enroiiment as

an Advacale is ordered there before,

s Lo
(Iﬂ?(gh'amn 70 Yasin Beigh)
Registra /(A» 1.}
f‘)/\
wo: LAY 9196t -p pated: 091229 02 2 i\’fﬁ’{w‘

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. \/’idndger Government Press, Jammu for publication in the next

ssue of Government Gazstte.

4. Pre ident, Bar Assaciation, High Court of J&K, Srinagar..

5. CPC e-Courts High Court of J&K Jammu for uploading on t”re official
website.

6.  Ms. insha Altaf, Advocate

for information and necessary acticn.




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Scotion 58 of the Advocates Act, 1961)
K e ok

PROVISIONAL !’
ENROLLMENT J |

NOTIFICATION

f ;4
L

14 F  bated: @G -)2 -20) ¢

No:

It is hereby notified that vide High Court Order Dated 25.11.2020

Mr, Irfan Ahmad Khan

5/0 Ghulam Mohi ud din Khan

R/C Chewa Khan Mchalla, Swmabal Sonawari Bandipora

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashimir Bar Council provisionally for a period ¢f one year from the date of
issuance of this nofification, subject to the verification of his/her Provisional
/1.1.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has beern entered under

serial No.JK-383/2029 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absoluteffinal enrcliment as

an Advocate is ordered there bhefore.

i ?
‘ Tt

.,-'—""f O "'""d

)
(Mohammag "Yasin Beagh)

Regist r‘)(Ad in.)

Mo: [ 492 - o2 ppated: 09- 12 ~2.020 = S

C@pv forwarded {o the: -

Prmmpa! District and Sessions Judge, Bandlpora

N —

Secretary, Bar Council of india, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4, President District Bar Association, Bad!po;a o

5. CPC e-Courts High Court of J&K Jammu for uploading on the Off!Cial

website.
6. Myr. Irfan Ahmad Khan, Advocate
..for information and necessary action.

mﬁu“” .

heg:strar {!Adm
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Conacil under Seetion 58 of the Advocates Act, 1961) '
* A *

ENROLLMENT

' PROVISIONAL J

NOTIFICATION
No: 14‘///@ Dated: 067 //_ 200D

it is hereby notified that vide High Court Order Dated 25.11.2020

Mis. Jowhara Hassan

B/CG Gh Hassan Yatoo

R/0 Rakh-e- Shaivath Sumbal Bandipora

has been admitted and enroiled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/Li.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

The renewal/exiension of provisional licence/enreliment must be

soucht before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

) \ WH,L/
(Mohammzﬁ@w Beigh)
Registrar (Adm. )

o n R
No:?@;gﬁ?)'@&/)bp Dated: 05~ ]2~ 2000 * !LV —

S e
Copy forwarded to the: -

f Principal District and Sessions Judge, Bandipora.

2. Secretary, Bar Council of india, New Delhi.

3 Manager, Government Press, Jammu for publication in the next
issue of Gavernment Gazette.

4, President, District Bar Association, Bandipora.

5. - CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Ms. Jowhara Hassan, Advocate

...... for information and necessary action.

@istra/ﬁ@m,) o
1Y L;\;:g,

ghrfre




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) -
* kK

PROVISIONAL
ENROLLMENT

NOTIFICATION
No: ML] Q Dated: 39 -[2 -0 o) 0

It is hereby notified that vide High Court Order Dated 25.11.2020

Ms. Jasia Jeelani Lanker

D/O Late Ghulam Jecelani Lanker

R/O Shamshipora Vehil, Shah Mohalla, Shopian

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK=385/2020 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

WV\/‘
(Mohammad Yasin Beigh)
Registrar (Adm.),
N

— _ v
No: FC%S@’C?"W/C{”P Dated: 09 -/ -)olo ::W

Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian.
2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

President, District Bar Association, Shopian. "

CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6.  Ms. Jasia Jeelani Lankcr, Advocate

for information and necessary action.

@isth)’
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council unider Section 58 of tlu Advocates Act, 1961)
ook %

PROVISIONAL

ENROLLMENT |

NOTIFICATION

No: L} SO Dated: @9 -1) ~202D

It is hereby notified that vide High Court Order Dated 25.11.2020

Ms. Kushboo Farooq
/O Farooqg Ahmad Shab
R/C Lanc No.3, Umer ColonyB, Lane No.3, Bismillah Co!ony Lal Bazar,

Tehsil Bargah, District Srinagar

has been admitied and enrolled as an Advocate on the rolls of Jammu ana
Kashmir Bar Councii provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-386/2020 in the roli of Advocate maintained by this Registry.

The renewallextension of provisional licencel/enrollment must be

souaht before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

: }
. CAANAA
(M’.'amm&im BeighJ~
Registrar (Adm ) !
h/ N

No: (G%-gﬂ'ﬁh’“ 3@]‘5,“ !9 Dated: @9~ 12 ~2025 Ké\w}w

opy forwarded to the: -

C

1. PFrincipal District and Sesszions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, Bar Association, High Court of J&K, Srinagar.

5. CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6,  Ms. Kushboo Farooq, Advccate

for information and necessary action.

w e

Registrar{Adm.) "<
ﬁfz/ ,




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(IZxercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL |
ENROLLMENT ’

NOTIFICATION

[

No: Kj S} Dated: @9 ~/2. =207 »

It is hereby notified that vide High Court Order Dated 25.11.2020

Mis. Khushboo Jahan

P/0O Manzoor Ahmad Tantray

/0 Anchidora Azadpora Anantoag

has been admitied and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this nofification, subject to the verification of his/her Provisional
/LL.B Degree Ceriificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial ]‘Ja.fK—.?SWZ;Q_Qﬁ in the roll of Advocate maintained by this Registfy.

The renewal/extension of provisional licence/enrcliment must be

sought before the date of expiry unless the absolute/final enrollment as

a0 Advocate is ordered there before.

|

\ MW/T“
(I\ﬁg!?mmméa/m.a Beigh)
Registrar (Adm.)
(7« o N ()2/ L\“ﬁ\r
Mo: f Ry fvv,f\é]/C—*P Dated: (09 - /) D02 T

Copy forwarded to the: -

Principal District and Sessions Judge, Anantnag.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

President, District Bar Association, Anantnag.

CPC e-Courts High Court of J&K Jammu ior uploading on the officiai
website.

Ms. Khushboo Jakan, Advocate

for information and necessary action.

iy 2 k{(v O/‘:;
Registrar {Adm.) -
N/ f
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
ok oK

ENROLLMENT

LPROVISIONAL |

NOTIFICATION

No: é// S2 Dated: O G-/2-) 00 0

It is hereby notified that vide High Court Order Dated  25.11.2020

Ms. Khalida Ashraf

D/O Mohd Ashraf Malla.

R/O Wahidpora Techsil Lar, District Ganderbal

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/Li..B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JE=388/2620 in the roll of Advocate mainfained by this Registry.

The renewal/lextension of provisional licence/enrcliment must bhe

sought before the date of expiry unless the absolufe/final enrollment as

" ’
(M‘o’l?ammgd—‘fﬁ Beigh)

Registrar (Adm.).
Ny

BN 28 b
No: ]9 S} JL/ f Dated: O9-12-20)4 jrﬁw

Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Ganderbal.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4, President, District Bar Association Ganderbal.

2. CPC e-Courts High Court of J&K Jammu for uploading on the official

website.
6. Ms., Khalida Ashraf, Advocate
for information and necessary action.

~r[z\/“"“
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HIGH COURT OF JAMMEU AND KASHMIR AT JAMMU

(Exereising powers of Bar Conscil nnder Sestion 55 of the Advocates Act, 1961)
EIER™
i PROVISIONAL

ENROLLMENT

N

NOTIFICATION

No: f/[ S5 Dated: 0)-12-20)0
it is hereby nolified that vide High Court Order Dated 25.11.2020

Vs, Lubna Hamid

/O Ab Hamid Zarger

R/O Deva Colony Janglatmandi, Apantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu ana
Kashmir Bar Council provisionally for a period of one year irom the date of
isstance of this notificalion, subject to the verification of his/her Provisionai
/L1..B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No. JK-389/2020 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

scught before the date of expiry unless the absciute/final enrollment as

an Advocate is ordered there before.

) — o
(Moi%mmad"m’a?in éeigh) ’
Registrar (Adm.) l ‘,
o‘,)/ f\’\rvvvw;
No: fQ §52 %@)L ‘P Datea: BG~/2-002 p M%«\%o

Copy forwarded fo the: -
Frincipal District and Sessions Judge, Anantnag.

-

2. Becretary, Bar Council of India, New Delhi.

3. Mariager, Government Press, Jammu for publication in the next

issue of Governmerit Gazette.

4. Hresident, District Bar Association, Anantnag.

o, CPC e-Ceurts High Court of J&K Jammu for uploading on the official
- website.

g, s, Lubna Hamid, Advocate

for information and necessary action.

. / ~t (N
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HIGH COURT COF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIO
LNROLLMENT

NOTIFICATION

No: l/} S Dated: 09~/2-3020

It is hereby natified that vide High Court Order Dated 25.11.2020

Mr. Mudaser Ahmad Shah

S/O0 Qawamud Din Shah

R/O Bunrgam Rahmoo Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisicnal
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JI{-390/2020 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absclute/final enroliment as

an Advocate is ordered there before.

— 3\ Pl /"
(Mohamma\a'Yasm Belgh)
Reeglstrar (Adm.) j
NOIQSQﬁ Lc’/[/]? Dated: 0; [~ lﬂ)[) %

&h A

Copy forwarded to the: -

Principal District and Sessions Judge, Pulwama.

Secretary, Bar Council of India, New Delhi.

Manager, Gaovernment Press, Jammu for pubiication in the next
issue of Government Gazette.

President, District Bar Association, Pulwama. o
CPC e-Courts High Court of J&K Jammu for up!oadmg on the official
website.

6. Mr. Mudaser Ahmad Shah, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Excreising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk ok

ENROLLMENT

| PROVISIONAL

NOTIFICATION
No: !/f §§ | Dated: OC"} LN el o

Itis hereby notified that vide High Court Order Dated 25.11.2020

Ms. Mushima Yousuf

[3/0 Late Mohd Yousuf

/O Hamdania Colony, Bemina, Budgam

A/P Umer Colony Bemina Near BSNL Exchange, Srinagar

1as been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/Li..B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK=391/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

pan M/
(Mohamma asin Beigh)
Registrar (Adm.

)
D ]&L
o: [GSY "\130/ C-P pated: 09~12-)0)0 E i\i\;?’”

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4, President Bar Association, J&K High Court, Srinagar.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official

website.
Ms. Muslima Yousuf, Advocate
...... for information and necessary action.

o

Regls}rm ) =

’7/ L\.w-
"”’ﬂ g,} N}




HIGH COURT OF JAMIMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Couneil under Section 58 of the Advocates Act, 196i)
* k%

PROVISIONAL

ENROLLMENT
s |

NOTIFICATION

No: 67 q% Dated: 09 - [2-20)n

It is hereby notified that vide High Court Order Dated 25.11.2020

Mr. Mohd Haris Sofi

S5/0 Mushtaq Ahmed Sofi

R/O Baghat Barzulla, Srinagar

has been admitted and enrolied as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL..B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her hame has been entered under

serial Ne.JK-392/2029 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

souaht before the date of expiry uniess the absolute/final enroliment as

an Advocate is ordered there before.

ww‘/”
(Moham}wad’{a;n Beigh)
Registrar (Adm.)
No: Fggg“, rél///f? Dated 0~ 12 - ',LO),O ’{\“”:mw
!

Copy forwarded to the: -

t. . Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Fress, Jammu for publication in the next
issue of Government Gazette.
4.  President, Bar Association, J&K High Court, Srinagar.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
8.  Mr. Mohd fiaris Sofi, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
(Exercising powers of Bay Couneil ender Section 58 of the Advocates Act, 1961)
* Kk i

o st ot

PROVISIONAL
ENROLLMENT

T ST Ty ST T

NMOTIFICATION

Ne: ['Z S 7 Dated: Q9 -Jr 2020

It is hereby notified that vide High Court Order Dated 25.11.2020

Ms. Minsha Latief

D/0O Mohd Latiet Gar

R/O 90 Fect Road Igbai Colony Lane 3 Soura, Srinagar

has been admitted and enrolled .as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. Histher name has been entered under

serial No.JK=393/2020 in the roll of Advocate maintained by this Registry.

The _renewal/extension of previsional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroilment as

an Advocaie is ordered there before.

‘/——-, . Mw/
(Mohamimad Yasin Beigh)
Reg@strar Adm.)

) L\M\

No: f (7) §§7/ G ?3/ . '/9 Dated: €9 ~/2 -D02p e
Y L\ Uo

Copy femarded to the: -

1. Principal Disfrict and Sessions Judge, Srinagar.

2. Secretary, Bar Council of india, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, Bar Asscciation, J&K High Court Srinagar.

S. >PC e-Courts High Court of J&K Jammu for uploading on the official
website. “

6. Ms. Minsha Latief, Advocate

...... for information and necessary action.




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers sf Bar Counci uader Section 58 of the Advocates Act, 1961)

ﬂ PROVISIONAL

ENROLLMENT

NOTIFICATION

No: L”/Sﬁ Dated: 0 - /9 -)c)p

it is hereby notified that vide High Court Order Dated 25.11.2020

Mr. Manzar Muneer

S/0 Muneer Ahmad Peer

R/O Dooligam, Banihal, Ramban

has been admitted and enrclled as an Advocate on the rolls of Jammu and
Kasnhmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-394/2020 in the roll of Advocate maintained by this Regisiry.

The renewal/extension of provisional licence/enroilment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advaocate is ordered there before.

)
O
(Mohamma’d”f’sm Beigh)

Regidtra Adm.}
No: (9563 me/é Poated: 09- 12 -0 0d0 g
- alyp-bro

Copy forwarded to the: - ; N
Principal District and Sessions Judge, Ramban.

1.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Ramban.

5., CPC e-Courts High Court of J&K Jammu for uploading on the official

website.
6. My, Manzar Muncer, Advocate
for information and necessary action.

@iétra' ()N :f:'“
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Councii under Section 58 of the Advocates Act, 1961)
k% %

PROVISIONAL

ENROLLMENT

NOTIFICATION
"No: i ({/’f (C? Dated: Q9 - /2. -2022

It is hereby notified that vide High Court Order Dated 25.11.2020

Mr. Mudasir Ahmad Khan

S/O Mohd Lateef Khan

R/G Kaisermullah, Chadoora, Budgam

has been admitied and enrolled as an Advocate on the rolis of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date oi
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-395/2020 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enioliment must be

sought before the date of expiry unless the abhsolute/final enrollment as

an Advocaie is ordered there hefore.

\ — O M
(Mohamm:}a’Vasm Beugh)

Reglitrar (Adm.)

- - 0
Naz’e%géc’)" 'ﬂ//&/@ Dated: 09*/‘1,2(92@/ o’ If:\”:il\.ai
' | . =LY%

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.
2. Secreiary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publicaticn in the next
issue of Government Gazette.
President, District Bar Association, Budgam. .
CPC e-Courts High Court of J&K Jammu for uploading on tne offlcnal
website.
6.  Mr. Mudasir Ahmad Khan, Advocate
...Tor information and necessary action.

Ragi \Wm”w g
Rﬁglst dm.) -
4 (ﬁ)’l//ﬂ L\Lw{\ .
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Connci! vnder Section 58 of the Advocaftes Act, 1961)
ok ok

PROVISIONAL
ENROLLMENT

e
e

NOTIFICATION

No: L/ 00 Dated: __Q_Q/Z[%[M:Q_

It is hereby notified that vide High Court Order Dated 25.11.2020

Ms. Mushafiq Jan

D/O Mohd Afzal Magrey v

R/ Wattoo, Magrey Mohalla, Tehsil D.H.Pora, District Kulgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
ILL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-397/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought hefore the date of expiry unless the absclute/final enrollment as

an Advocate is ordered there before,

WW1/
(Mohamma asin Beigh) *

Regn&trar}dm )

No: CiUOhO(/LP Dated: A&~12Deo

Copy :orwaaded to the: ~

! \\ VW‘

1.. Principal District and Sessions Judge, Kuigam.

2. Secretary, Rar Council of india, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Kulgam.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official

| website.
6.  Ms. Mushafig Jan, Advocate
...... for information and necessary action.

‘\{10\/\“’:5..4
e g:@trar( dm.) ‘




HIGH COURT OF JAMMU AND EASHMIR AT JAMMU
(Excreising powers of Bar Council under Section 58 of the Advocates Act, 1961)
k k%

T S

=
PROVISIONAL
ENROLLMENT

NOTIFICATION

No: L/ b/ __ Datedt L0-12 -Do2p

it is hereby notified that vide High Court Order Dated 25.11.2020

Ms. Mariva Rasoel

B/O Ghulam Rasool Mir

R/O Old Nishat, Shah Mohalla, Tehsil Nishat, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisicnally for a period of one year from the date of -
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-398/2020 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment musi be

scught before the date of expiry unless the absolute/final enrolliment as

an Adveocate is ordered there before,

(lohammat-Yasin Beighy
Reg g;trar (Adm.)

No: Mf@@ /:(‘ﬁjl',?) Dated: |0~ /2 ~D0) o ﬁ\

@ho]

Copy forwarded ic the: -

1. Principal District and Sessions Judge, Srinagar..

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for pubiication in the next
issue of Government Gazette.

4, President, Bar Association, High Court of J&K Srinagar

5. CPC e-Courts High Court of J&K Jammu for uploading on tiﬂe ofﬂcso!
website.

5. Ms. Mariya Rasool, Advocate

for information and necessary action.

ﬂ&atrar (Adm )
/\y q/l i

A




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) -
* * %

PROVISIONAL
L ENROLLMENT

NOTIFICATION

Noo LB bated /o /9 <))o

it is hereby notified that vide High Court Order Dated 25.11.2020

M, Munleeizn Rahim

D/O Abdul Rahim Dar

R/O Samboora Pampore, Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK=-3929/2020 in the roil of Advocate maintained by this Registry.

The renewailextension of provisional licence/enrolliment must be

souaht before the date of expiry unless the absolutie/final enrollment as

fioh: \q»/ywwﬁff”
(Mohammat-Yasin Beigh)

| Reglstrar (Adm.) L
No: / {'/‘7760(*1” - @C}/L/O Dated: /O _ 2 ~—)\OZC) v L&h’i\w

an Advocaie is ordered there before,

s
Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication 'in the next
issue of Government Gazette.

4. President, District Bar Association, Pulwama.

5. CPC e-Courts High Court of J&K Jammu for uploadmg on the OﬁlCIal
website.

6.  Ms. Muneeza Rahim, Advocate

...... for information and necessary action.

(S
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advoceates Act, 1961)
* * %

' PROVISIONAL
~ ENROLLMENT

NOTIFICATION

No: L/ 6 D . Dated: [O-)12-)0)o
it is hereby notified that vide High Court Order Dated 25.11.2020

My, Mobhmad Altaf Ganaié

S/0 Gh Moki Ud Pin Ganaig

R/O Kalarooch, Bionard, Dilbar Mohalla, Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/.L.B Degree Certificate from concerned University and verification of hisfher
character and antecedents from CID. His/her name has been enterad under

serial Mo, JE-400/2020 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

souqght before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

~

. e O e
(Mohammat~Yasin Beigh) -
Registrar (Adm.)

| N
9({/6""/(/LP Dated: /0 -/2-2g)0 /br

e y)\v\"“o

Copy forwarded to the: -

1 Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President District Bar Association, Kupwara.
5. CPC e-Courts High Court of J&K Jammu for uplcading on the ofﬂcml
website.
8. Mr. Mehmad Altat Ganaig Advocate
...... for information and necessary action.

S »f&ﬁ‘”i
Regl%irar m.) .-
/ .
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
(Fxercising powers of Bar Council uuder Section 58 of the Advocates Act, 1961)

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: Q 6‘6; ___Dated: [0~/2-20)a

it is hereby nofified that vide High Court Order Dated 25.11.2020

Mr. Mubashir Raja Sholia

S/0 Mobammad Rajab Sholla

R/O Khwaja Bagh Colony Zakura Srinagar

has been admittec and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council’ provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

The renewailextension of provisional licence/enroliment must be

sought before the date of expiry uniess the absolute/final enroliment as

an Advocate is ordered there hefore.

- =
(Mohammad-Yasin Beigh)
Reg(btrarjl—\dm )]
G L9 / { =N
No: ///322 7/C- P Dated: /3 /2 -1 e

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazeite.

4. President Bar Association, J&K High Court, Srinagar.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official

website.
6.  Mr. Mubashir Raja Sholla, Advocate
...... for information and necessary action.

- "
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
ok % .

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: (// 66 Dated: /2~ /2-20)0

It is hereby notified that vide High Court Qrder Dated 25.11.2020

Ms. Masrat Jan

D/O Bashir Ahmad Shah

R/O Jungle Nard, Shall Tokuna, Awantipora, Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—403/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered thare befeore.

——

(MohammatYasin Beigh)
Regjstrar (Adm.)
-/g/\""l [.\
. A 2 g . ,
No.foGalf?gé/c‘;P Dated: [O0-/). 200 TR

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, District Bar Association, Pulwama.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website. '
6.  Ms. Masrat Jan, Advocate
...... for information and necessary action.

IR

Reﬁistrar (Adm.)
v
o
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 «f the Advocates Act, 196.1)
% k&

PROVISIONAL
EN%&)LLMENT

- 1

| |
NOTIFICATION

No: (// 4 Dated: /0~ /2-D0)0p

It is hereby notified that vide High Court Order Dated 25.11.2020

Ms. Masrat Jan

/0 Bashir Ahmad Shah

R/O Jungle Nard, Shall Tokuna, Awantipora, Pulwama

has been admitted and enrolled as an Advoca’te on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from cohcerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK=403/2020 in the roll of Advocate maintained by this Registry.

The renewal/exiension of provisional licencelenrollment must be

souqght before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

{MohammauYasin Beigh)
Regygss,/t\rar Adm.) L
° f ’er‘ "T) < - . — ') . a-""';'"—-‘_—".
No: (F62(-76]¢. p Dated: /0= /2.2 00 ST

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next
issue of Governmerit Gazette.
President, District Bar Association, Pulwama.
CPC e-Courts Hign Court of J&K Jamimu for upioading on the official
website. '
6.  Ms. Masvat Jan, Advocate
...... for information and necessary action.

oA
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU |

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: (/'fé} Dated: _ [0 ~]2-2020n

It is hereby notified that vide High Court Order Dated 25.11.2020

Mr. Muzamil Ahmad Tantray

5/G Ab Majeed Tantray

R/O Devebugh Katjan, Tehsil Kunzer, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Cettificate from concerned University and verification of his/her
character and antecedents from CID. His/her nhame has been entered under

serial No.JK-404/2020 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

}
) O
(MohammatYasin Beigh)

Reglstrag/l\dm )L
Lo

No: fcfﬁjgrt fLP Dated: /0- /- 00 ‘8}\“4”‘/’

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulia.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, District Bar Association, Baramulia.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Mr. Muzamil Ahmad Tantray, Advocate
...for information and necessary action.

o
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Regas};a Adm.)—
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* &k '

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: ('J/ 6 8 Dated: |3 - f{Z*ZOPﬂ

It is hereby notified that vide High Court Order Dated 25.11.2020

Mr. Nisar Ahmed

S/0 Abdul Hamid

R/0 Khanetar, Nari Ward No.1, Khantar, Tehsil Haveli, District Poonch
has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-405/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

)
. O
(I\ﬂ)?lamm asin Beigh)

, R%gistrar (Adm.)
No: [ @ 64 2- Q@/LP Dated: [O- |9.- D\OZQC)?/ | %ﬂw

opy forwarded to the: -

Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
4. President, District Bar Association, Poonch.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website. _
6.  Mr. Nisar Ahmed, Advocate
...... for information and necessary action.

C

1. Principal District and Sessions Judge, Poonch.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
(Exercising powers of Bar Council under Section 33 of the Advocates Act, 1961)
* kK

PROVISIONAL J

ENROLLMENT

e PO Ty

NOTIFICATION

No: [/! (/) 4 Dated: /0 -/2~)n)o

[t is hereby nofitied that vide High Court Order Dated 25.11.2020

Ms. Neelofar Yousuf

B/O Mohd Yousuf Lone

R/O Lawaypora, Tehsil Shalteng, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-426/2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licencel/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before,

PO
~ )"
(Mohammd asin Beigh)
Regi%}mr(Adm [
o: [9649- SHILP Dated: 10 -/2 - )02,0 ;;;;}O

Copy forwarded to the: -

. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4, President, Bar Assocciation, High Court of J&K Srinagar.
5, CPC e-Courts High Court of J&K Jammufor uploading on the official
website.
6.  Ms, Neelofar Yousaf, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND XASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advoeates Act, 1961)
% ok ok

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: Lj ?’O Dated: /) ~/2~20pnla

it is hereby notified that vide High Court Order Dated 25.11.2020

Ms. Nusraf Hassan

/O Gh. Hassan Rather

R/O Benbama, Tehsil Lar, District Ganderbal

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this nciification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-407/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the abselute/final enroliment as

an Advocale is ordered there before.

\
W\/‘/\//

(Mohamm”aﬁ’Yasm Beigh)
Re strar (Adm.) [

e S . &l V'\/ o

no: [ £5S ”6@/&.719 Dated: [0~ /22000 @] o

Copy forwarded to the: - . |

1. Principal District and Sessions Judge, Ganderbal.

2.  Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Ganderbal.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official

 website.
6. Ms. Nusrat FHassan, Advocate
for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
(Exercising powceis of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL |
ENROLLMENT |

NOTIFICATION

No: (/i T Dated: [ ~12 -DnDp

It is hereby notified that vide High Court Order Dated 25.11.2020

Ms, Naazima Shafi :

D/O Mohammad Shafi Ahanger

R/O Astan Moballa, Murran, District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisionai
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His’her name has been entered under

serial No.JK-408/2029 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before,

O~ N
(Mohammad Yasin Beigh)
Re%}strar {Adm.)

| g
1966 —('éft{’l)ated [0-/2 - )0)/»%/ "g‘?ﬁm

Copy forwarded to the: -

1 Principal District and Sessions Judge, Pulwama.

2.  Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the nex
issue of Government Gazette.

4. President, District Bar Association, Puiwama.

5. CPC e-Courts High Lourt of J&K Jammu for uploading on the OfflClal
website.

6.  Ms. Naazima Shafi, Advocate

for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising power‘z of Bar Counc:! under Section 58 of the Advocates Act, 1961)
% ok %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: Lf [/1{2  Dated: 0 9-1/2-2020

It is hereby notified that vide High Court Order Dated 25.11.2020

Ms. Nafia Zahoor

D/O Zahoor Ahmed Bhat

R/O Dshrajpora Rajbagh Silk Factory Road, Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the -date of
issuance of this notification, subject to the verification I'of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK—409/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/inal enroliment as

“ ’
g/i/v“":?”/
(Mohammad-Yasin Beigh)

R%%)lsi‘mr (Adm.)
h_ .
No: 44667/ [LP pated: 0912001 L

Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the nexi
issue of Government Gazette.

President, Bar Association, High Court of J&K, Srinagar.

CPC e-Courts High Court of J&K Jammu for upleading on the official
website.

6.  Ms. Nafia Zahoor, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961}

[PE%«B?ESIONAL i
L ENROLLMENT

NOTIFICATION

No: (/f ? J.___Dated: [O- /2. D020

[t is hereby notified that vide High Court Order Dated 25.11.20620

Ms. Naira

D/O Ab Rashid Dar

R/C Umar Abad Colony Amargarh, Sopore Baramulla -

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of -
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-410/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must he

sought before the date of expiry unless the absolute/final enrcllment as

an Advocate is ordered there before.

. g N
(ﬁg‘\amma. asin Beigh)
Registrar (Adm.}‘l -
l O’l/ 'V!f’"\

fq & K? - :))//LP Dated: [0 - 19 -20)a ¥

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramuiila,
 Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
4. President, District Bar Association, Baramulla.
5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
5.  Ms. Naira, Advocate
...for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
Ok % :

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: [4' ? 2 Dated: [® ]2 =) a)p
it is hereby notified that vide High Court Order Dated 25.11.202Q

Ms. Preeti Sharma

D/O Yash Paul

R/0 Ward No.10, District Kathua

A/P H.No.EP 270 Mohalla Dalpatian, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No./JK—412/202¢ in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolliment must be

sought before the date of expiry unless the absolute/final enroliment as

) x}ﬁ(“o\/\ wﬁ/j/
(Mohamm asin Beigh)

Reg%r (Adm.

)
(96596 -4 f/(, f Dated: /0 -/) . Q---C’QJ; ! ”é\:):?/l
eI

an Advocate is ordered there before.

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Kathua.

5. CPC e-Courts High Court of J&K Jammu for uploading on the ofﬂcnal
website
6.  Ms. Preeti Sharma, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU |

(Exercising powers of Bar Council under Section 58 of the Advoeates Act, 1961)
* % K :

PROVISIONAL
ENROLLMENT

NOTIFICATION
No: bf ‘l//O' Dated: 39 -/2-2 020

It is hereby notified that vide High Court Order Dated 25.11.2020

Ms. Pragya Sharma

D/O Arun Kumar Sharma '

R/0O H.Ne.64, Lane No.3, Suraksha Vihar Colony, Paloura Top, Jammu
has been admitted and enrolied as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/.L..B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—411/2020 in the roil of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

)
(Mohammad Yasin Beigh)
Regﬁ};s}trar (Adm.) [
ba

No: [T Y S Y- §C}jLP Dated: QY9-12-2020 Q\/‘/ *@'{Tffg

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2.  Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, Bar Association, High Court of J&K, Jammu.

5. CPC e-Courts High Court of J&K Jammu for uplcading on the official
website.

6.  Ms. Pragya Sharma, Advocate

...... for information and necessary action.

Reg@tjar (Adm.)




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* kh *k

s

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: L{ j} l{ Dated: /O -/ -20)p
It is hereby notified that vide High Court Order Dated 25.11.2020

Ms. Qurat ul Ain

D/O Abdul Hameed Wani

R/O Hamza Mohalla, Baghat Shoor, Tehsil Eid Gah, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this natification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—413/2029 in the roll of Advocate maintained by this Registry.

The renewali/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

(Mohammad Yasin Beigh)
Registrar (Adm.)
W [
No:lﬁéé’?b@??ﬂf Dated: [0 -/)2-D0)p \ ~
i)

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of india, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

President, Bar Association, High Court of J&K Srinagar.

CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6.  Ms. Qurat ul Ain, Advocate

for information and necessary action.

Rew¥f art-

\.... s—..-.»

}M/“

o




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
(Exercising puwers of Bar Council under Section 38 of the Advocates Act, 1961)

PROVISIONAL
E ROLLMENT

NOTIFICATION

No: (/f b:]» C  Dpated: /O-1)-D)n)n

It is hereby notified that vide High Court Order Dated 25.11.2020

Ms. Qurat Ul Ain
D/O Fayaz Ahmad

R/O Firdous Colony, Buchpora, Tehsil Eid Gah, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisionai
/t1.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial Ne. JK-414/2020 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licencel/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.
. ¥

oV
~) .
(Mohar%ma asin Beigh)

Re}éﬁg}ir}ﬁ\dm.)

N

R

T

No: [9 4 8@*6}§/L ‘P Dated: /0-12.2020
Copy forwarded to the: - |

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, Bar Association, High Court of J&K Srinagar.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6.  Ms. Qurat Ul Ain, Advocate
...... for information and necessary action.
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P I - 8

N



HIGH COURT OF JAMM»U AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & &

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: {; t} (i) Dated: fO ‘~/ ) ~).,O) O

It is hereby notified that vide High Court Order Dated 25.11.2020

M. Rohee Hafiz

DB/O Hafizulla Dar

R/O Goigam, Bonipoora, Kawarhama, Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK=415/2020 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there hefore.

o /‘T""
( oham d asin Beigh)
Reg ar (Adm.

)
)qé"qqqu/b? Dated: /O»/)_Q_Ql@ [Lw,\

KL%

Copy forwarded fo the: -

1. Principal District and Sessions Judge, Baramulia.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, District Bar Association, Baramulla.
CPC e-Courts. High Court of J&K Jammu for uploading on the official
website. .
6. Ms. Rohee Hafiz, Advocate
e for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

{Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

[ PROVISIONAL
ENROLLMENT

NOTIFICATION

No: , ;'Z/-,’ ___Dated: [0 1) Do)y

it is hereby notified that vide High Court Grder Dated 25.11.2020

Mr. Rashid Manzoor

S/0 Manzoor Ahmed

R/O Karnah, Amroohi, Kupwara

has been admitted and enrolled as an Advocate on the rolis of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisionai
/L.L.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial Ne.JK-416/2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before,

:\

-4 N
(Mohammad Yasin Be!gh)
R trar (Adm.)
o ' - R
No: | | Jeo- 5»-»?!5»‘ P Dated: /0-/2-)0) ¢ G
/ ' ‘ (‘@)!’MW

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Kupwara.

5 CPC e-Courts High Court of J&K Jammu for upioadmg on ’rhe official
website.

6.  Mr. Rashid Manzoor, Advocate

...... for information and necessary action.

(""} - .‘(\/M v ——
R%gustrar (Adm.) «
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% %

PROVISIONAL ’

ENROLLMENT

"NOTIFICATION
No: 2/11371@ Dated: (& -3 ~) 02

it is hereby notified that vide High Court Order Dated 25.11.2020

Mr. Rahil Ahmad Khanday

S/0 Mohd Jabar Khanday

R/O Charigam, Herpora, Telsil Sallar, District Anatnag

has been admitted and enrolled as an Advocate on the rolls of Jamn%u and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-417/2020 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enroliment must be

souqght before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

4

O VT
(Mohamm asin Beigh)

Rég /strar (Adm.) Lﬂ
No: ‘fq:f@@*%ib’? Dated: [0-]2 ~)2a) i

Copy forwarded {o the: -

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, District Bar Association, Anantnag.
CPC e-Couris High Court of J&K Jammu for uploading on the official
. website,
€. . Mr. Rahii Abmad Khanday, Advocate
S for information and necessary action.
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o W"‘L‘_,,.,.
R%gistrar (Adm.‘) -
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* e

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: L{VCf Dated: /0 - /2 -) 020

It is hereby notified that vide High Court Order Dated 25.11.2020

Ms. Rakshanda Bashir Bhat

D/O Bashir Ahmad Bhat

R/O Nageen Bagh, Krankshiwan Colony Sopore Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of -
issuance of this notiﬁcation, subject to the verification of his/her Provisional
/LLL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—418/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of ‘exp'irv unless the absolute/final enrollment as

an Advocate is ordered there before.

. o /
(IVT(;?lamm asin Beigh)
Regigtrar (Adm.)
or (ham |

No: fq 7 “’/’ /C?/Z—f ‘,P Dated: [0 -/2 - ,‘).1049/&_ *"Q}thm

opy forwarded to the: -

C

1. Principal District and Sessions Judge, Baramulla.

2.  Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next
issue of Government Gazette, -
President, District Bar Association, Baramulla. '

CPC e-Courts High Court of J&K Jammu for uploading on the official

website.
6. Ms. Rakshanda Bashir Bhat, Advocate
...for information and necessary action.
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HIGH COURT OF JAM? U AND EASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
L

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: ‘////@0 __Dated: /0-/2-20)0

It is hereby notified that vide High Court Order Dated 25.11.2020

Ms. Rasilka Shaheen

D/O Gulam Mustafa Shaheen

R/0 S.K. Colony, Tehsil & District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents fromm CID. His/her name has been entered under

serial No.JK—419/262¢ in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrcliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

(Mohamm asin Beugh

Re%/strvﬁ\dm . /

Mo: /Q 70 *Q\S—/L P pated: /0-/2 - )-0)p /gﬁ;! o

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnhag.

Z. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President District Bar Association, Anantnag.

D, CPC e-Courts High Court of J&K Jammu for uploading on the OfﬂClaI
website.

6.  Ns. Rasika Shaheen, Advocate

for information and necessary action.

Re%a( :erzfm;
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Couiicil under Section 58 of the Advocates Act, 1961)

] ?RG‘% ISIONAL
| ENROLLMENT

NOTIFICATI!ION

No: Q/S?/ Dated: [ -/D -20)p

It is hereby notified that vide High Court Order Daied 25.11.2020

Ms. Sabrina Fayaz
D/O Fayaz Ahmad Mir
R/OQ Baghi Roop Singh Daulatabad, Miskeen Bagh, Khanyar, Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, su}bject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from'CiD. His/her name has been entered under
serial No.JK-421/2020 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrcliment must be

sought before the date of expiry unless the absolute/final enrollment as

: \a-m/f(/\" G
(Moll;nggmm asin Beigh)

an Advocate is ordered there before.

eqistrar (Adm. A

Can ool paarifam)) #

No: |9 F232-2F L P Dated: [0-/2 )02 ’;i,\/ |
o &l

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of india, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, Bar Association, J&K High Court, Srinagar.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official

website.
6.  Ms. Sabrina Fayaz, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: (/I @) pated /0-/2-2020
Itis hereby notified that vide High Court Order Dated 25.11.2020

Mir. Salman Jan

S/O Muzaffar Ahmad Jan

R/O Baghi Mehtab, Chanapora, Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verificaticn of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of "his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-422/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

souaht before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

/’?0\/‘ M/
(Mohamma Yasin Beigh)
Regjstrar Adm.)[

L)
No: [9739-43 A P Dated: _/p-/2 - Vo) i
7 @»y).w

Copy forwarded to the: -

1. Principai District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, Bar Association, J&K High Court, Srinagar.

o CPC e-Courts High Court of J&K Jammu for uploading on the official
website. .

6. - Mr. Salman Jan, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
& ®

’F PROVISIONAL

ENROLLMENT

NOTIFICATION

No: Lj/ 4@ 5 Dated: /0 ~/) ~2.0J 0

It is hereby notified that vide High Court Order Dated 25.11.2020

Myr. Syed Tufail Kashani

8/0 Syed Mohd Aslam Kashani

R/O Kanitar, Sadatbal, Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jainmu and -
Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional

/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK—423/2029 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before,

i
) A

(Mohammad Yasin Beigh)
Req?trar (Adm.)

No: /q?‘ﬁ'w—— (M/L*P Dated: (O —/L~)0)0o o LL&

" s
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, Bar Association, J&K High Court, Srinagar.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website. ‘
8.  Mr. Syed Tufail Kashani, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Scetion 58 of the Advocates Act, 1961)
* ok %k

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: [// @ (/i Dated: {()~/2 -2 m)p

It is hereby notified that vide High Court Order Dated 25.11.2020

Ms. Shaista Mushtagq

D/O Mushtaq Ahmad Reshi

R/O Dr. Ali Jan Read, Tengpora, Zoonimar, Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisiorally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—424/2020 in the roll of Advocate maintained by this Registry.

The renewali/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

]
" O
(Mohammad Yasin Beigh) *

Regiség‘?r 7((;\ﬂn) .
T

No: |9 750-5S Jep Dated: /() - /) -2p)a

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Councii of india, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, Bar Association, J&K High Court, Srinagar.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official

website.
6.  Ms. Shaista Mushtag, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMWMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* * &

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: L/ 5]( Dated: /) -/2.- 2000

It is hereby notified that vide High Court Order Dated 25.11.2020

Ms. Shugufta Ara

D/O Bashir Ahmad Bhat

R/O Nambalbal, Pampore, Pulwama

has been admitted and enrolled as an Advocate on the rolis of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CiD. His/her name has been entered under
serial No.JK-425/2020 in the roll of Advocate maintained by this Registry.

The renewali/extenision of provisional licence/enroliment must be

souqht before the date of expiry unless the absolute/final enrollment as

° )
(N'f;)?aamma Yasin Beigh)

Regzstrar (Adm. ?/

an Advocate is ordered there before.

Kl

No: "% %6) /(f J.) Dated: / [’ /,Z ,2 ("/O @lly’)/o

Copy forwarded to the: -

Principal District and Sessions Judge, Pulwama.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

President, District Bar Association, Pulwama.

CPC e-Courts High Court of J&K Jammu for uploading on the ofﬂual
website |
6.  Ms. Shugufta Ava, Advocate
...for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* on Xk

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 4/8/{ Dated: /()P/Z»?Oln
it is hereby notified that vide High Court Order Dated 25.11.2020

Ms. Sakeena Mohidin

D/O Gh. Mohidin Hajam

R/O Dab, Thokapora, Wakura, Ganderbal

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashrnir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisicnal
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-426/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry uniess the absolute/final enrolliment as

an Advocate is ordered there before.

(Moha sin Belgh
Reg%j: (Adm
No: | 9 74 F- C’)l/L Ppated: 10 -/2- 2 0)p
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, District Bar Association, Ganderbal..
CPC e-Courts H[gh Court of J&K Jammu for uploading on the official
website.
6. Ms. Sakeena Mohidin, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 38 of the Advocates Act, 1961)
Kk %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: [/f 5? 7 Dated: /(0 -/2.06)0

It is hereby notified that vide High Court Order Dated 25.11.2020

Ms. Shugufta Bashir

B/O Bashir Ahmad Rather

R/O Manigam, Tehsil Mattan, District Anantnag

has been admitted and enrolled as an Advocate on the iolis of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-427/2020 in the roll of Advocate maintained by this Registry.

The renewailextension of provisional licence/enrollment immust be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before,

AN ST
(Mohammad Yasin Belgh)
Reg,strar Adm.)

No: /67:79 &}LPDated [O <12 -20)¢

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

President, District Bar Association, Anantnag.

CPC e-Courts High Court of J&K Jamimu for uploading on the official
website.

6.  Ms. Shugufta Bashir, Advocate

for information and necessary acticen.
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- HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

| PROVISIONAL |
ENROLLMENT

NOTIFICATION

No: Lf@f ‘Dated: O&-/12 -2 020

It is hereby notified that vide High Court Order Dated 25.11.2020

Mr. Harmeet Singh

S/0 Tirath Singh

R/O Akali Kour Singh Nagar, Digiana, Jammu

has been admitted and enrolled as an Advocate on the rolis of Jammu and
Kashmir Bar Councii provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK~428/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroiiment must be

sought before the date of expiry unless the absolute/final enrollinent as

an Advocate is ordered there before,

— - 0"“’;“"“"
(MohammatiVasin Beigh)

Re%)i/strar(Adm.) |
, "o LL..\
No: /‘QOQ};’&@/M Dated: 00-12 2020 "@T;!/W

Copy forwarded to the: -

! Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, High Court of J&K Jammu.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Mr. Harmeet Singh, Advocate

for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: _AHA9 Dated: _ DB-12 ~ 2020

It is hereby notified that vide High Court Order Dated 25.11.2020

Ms. Saima Gull

D/O Gull Mohd Parry

R/O Checkpora, Mohalla Usman Chowk, Tehsil & District Kulgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CiD. His/her name has been entered under
serial No.JK-430/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

| O\/\'W/
(Mohammad Yasin Beigh)
Ri/lstrar (Adm )

18996 <1900l [LP Dated: _0&- (qulap,o :
= e

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Kulgam.

o) CPC e-Courts High Court of J&K Jammu for uploading on the off|C|al
website.

6. Ms. Saima Gull, Advocate

renect for information and necessary action.
7T @wai
R tmr dm.} -
ﬂ/)/ Pln/\-—v--—dx

M

R\




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
(Exercising powers of Bar Coancil under Section 58 of the Advocates Act, 1961)
e fe %k

NOTIFICATION

No: Li QA pated: {012 -2020

It is hereby notified that vide High Court Order Dated 25.11.2020

Ms., Sima Mohammad

/0 Gh Mohd Mir

R/O Naz Colony, Sector-A, Nowpora, District Bandipora

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionaily for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CiD. His/her name has been entered under

serial No.JE—437/2020 in the roll of Advocate maintained by this Registry.

The renewal/iextensicn of provisional licencelenrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

]

\ e
o
(M,g—l:ammMBeégh)
Reg%/trar (Adm )
, ) .

No: 16’ Qag- (Q/Z;',D Dated: [0 /) )00 o
T 3\%?«”

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora.
2.  Secretary, Bar Council of India, New Delhi.
3. - Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, District Bar Association, Bandipora.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Ms. Sima Mohammad, Advocate
T for information and necessary action.
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HIGH COURT OF JAMDMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Sectwn 58 of the Advocates Act, 1961)
% Rk

| RGVISIONAL

ENROLLMENT

NOTIFICATION

No: (/! O} O Dated: [0 -/) -)c)p

It is hereby notified that vide High Court Order Dated 25.11.2020

Mr. Sajid Ahmad Bhat

S/0 Bashir Ahmad Bhat _

R/O Chandihar, Wangan Pora, Iddgah, Srinagar

has been admitted and enrolled as an Advocate on the rolis of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-432/202¢ in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment musi be

sought before the date of expiry unless the absolute/final enrciiment as

(Mohammail Yasin Beigh)

R ) d
M@H’%/C‘P Dated: [D- ]2 . degfﬁra”’a‘ m.)

Copy forwarded to the: -

an Advocate is ordered there before.

WA

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publscatlon in the next
issue of Government Gazette.

4. President, Bar Association, High Court of J&K, Srinagar.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6.  Mr. Sajid Ahmad Bhat, Advocale

for information and necessary action.
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HIGH COURT OF JAMMY AND KASHMIR AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

| PR@VESEONAL |
l‘m ENROLLMENT

NOTIFICATION

No: b,) an Dated: /0-/2-)0)0

It is hereby notified that vide High Court Order Dated 25.11.2020

Ms. Sumeera Majid

D/O Abdul Majid Bhat

R/O Batapora, Alamdar Colony, Chadoora, Budgam

has been admitied and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JB-433/2020 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must he

souqght before the date of expiry uniess the absolute/final enroliment as

an Advocate is ordered there before,

?

ran s ONVT o
(flohammae-Yasin Beigh)

Registrar (Adm.)
. W i C)\ }klv—--?«\
No: I8 F-22[C - pated: 1612 -2edo 5
' | 2iiv) o

Copy forwarded to the: -

1. Principai District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, District Bar Association, Budgam.
CPC e-Courts High Court of J&K .Jammu for uploading on the official
website.
6.  Ms. Suineera Majid, Advocate
...... for information and necessary action.
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RIGH COURT OF JAMMU AND KASEMIR AT JAMMU

(Exercising powers of Bar Council under Section 55 of the Advocates Act, 1961)
* Kk X

PROVISIONAL
ENROLLMENT

|

NOTIFICATION

voo U9 baes 10.J3 9000

it is hereby nofified that vide High Court Order Dated 25.11.2020

Myr. Saqib Bashir Dar
S/ Bashir Ahmad Dar
R/O Barpora, Heevan, Tehsil Narwan, District Baramuila

has been admitted and enrolled as an Advocate c¢n the rolls of Jammu and

Kashmir Bar Council provisionally for & period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional

/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-434/2020 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrcliment must he

scught before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

H
Ovu\“/:"

(I\mémma Yasin Beigh)
Registrar (Adm.)

/

Sy,
No: /@672%"3@/}/, P Dated: /0- /2 - 2070 )?/ ~l(%'ﬁm)

Copy forwarded to the: -

1
2.
3

o

o

Principal District and Sessions Judge, Baramulla.

Secretary, Bar Council of india, New Delhi.

Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

President, District Bar Association, Baramulla

CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

Mr. Saqib RBashir Dar, Advocate

for information and necessary action.

o O\/\"J':
Registw. —
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: {/ll QQ) Dated: /(- 12 - D02p

It is hereby notified that vide High Court Order Dated 25.11.2020

Ms. Samia Rasool

D/O Ghulam Rasool Bhat

R/O Nawagabra, Tehsil Karnah, District Kupwara

A/P Hamdaniya Colony, Sec-S, Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and -
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisionali
/ILL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—435/2020 in the roll of Advocate maintained by this Registry.

The renewal/exiension of provisional licencel/enrollment must be

sought before the date of expiry unless the absolute/final enrolliment as

an Advocate is ordered there before,

— . oo~ w‘,//
(Mohamm asin Beigh)
Registn%; (Adm.)

No: 19829 - ELKIL'P Dated: [0 /2 -D06)n

Copy forwarded to the: -

. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of india, New Deihi.

3 Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

President, District Bar Association, Kupwara.

CPC e-Courts High Court of J&K Jammu for uploading on the official
website. :

6. Ms. Samia Rasool, Advocate

for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: L/f f% L! Dated: 1 {2 ~) 00p

It is hereby notified that vide High Court Order Dated 25.11.2020

Mr. Tawseef Ahmad Lone

5/0 Ab Ahad Lone _

R/O Nagam, Sheikh Mohalla, Dalipora, Chadoora, Budgam

has been admitted and enrolied as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His’her name has been entered under

serial No.JK—-439/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

I
R N~
(Mamma asin Beigh)
Regis% (Adm.)

No: |98 ?JSZL!OIL ‘P Dated: 1O0-/2->0)n :;\jlmfw

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

President, District Bar Association, Budgam.

CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Mr. Tawseef Ahmad Lone, Advocate

for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: u 4 < Dated: {O - |D -) 0l

It is hereby notified that vide High Court Order Dated 25.11.2020

Mr. Sameer Ahmad Bhat

S/0 Ashaq Hussain Bhat

R/O Kurigam, Tehsil Qazigund, District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionall'y for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of .his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-436/2020 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

!
AN o
Lol A K\/W -

(Mohammad Yasin Beigh)
Re istfsar Adm.)

an Advocate is ordered there before.

No: | < @Wr-Qé!L*P Dated: {() - /22020 /’:f\:ﬁ'}w

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

President, District Bar Association, Anantnag.

CPC e-Courts High Court of J&K Jammu for uploading on the official

website.
6.  Mr. Sameer Ahmad Bhat, Advocate
...... for information and necessary action.

- K,(/W‘”f‘/”
Registrar (Adm.) ~
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HIGH COURT OF JAMMI AND KASHMIR AT JAMMU

(Exercising powers of Bar Council nnder Seetion 58 of the Advocates Act, 1961)
* k%

PROVISIONAL |

ENROLLMENT

NOTIFICATION

No: /j 6?(;{ Dated: /0 -/2 - )0n)p

It is hereby nofified that vide High Court Order Dated 25.11.2020

Mry. Tahir Nazir

S/O Nazir Ahmad Sheikh

R/G Sheildh Mohalla, Looswani, District Puiwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-437/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must _be

sought before the date of expiry unless the absolute/final enrollmeni as

an Advocate is ordered therg before.

s T —f 0‘\/‘\/\"’: S
(Mohammau Yasin Beigh
Reg jtraungdm )
' : ‘A’M,.,
No: 19043 SalL1° pated: 1012 -Dosgp S

opy forwarded to the: -

C

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

President, District Bar Association, Pulwama.

CPC e-Courts High Court of J&K Jammu for uploading on the ofﬂcsa!
website.

6.  Mr. Tahir Nazir, Advocate

for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

PROVISIONAL
ENROLLMENT

NOTIFICATION

No_ UG vaeafo )00,

Itis hereby notified that vide High Court Order Dated 25.11.2020

Mr. Tariq Rashid

S/G Ab Rashid

R/Q Igbal Colony, HMT, Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK=438/2020 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroiiment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

Y

- o~
(Mohammud-vasin Beigh)

Registra)gj}\dm.)

No: 167 ﬁ 55* 5@/& '/)Dated: (O-/2 -l

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

President, Association, High Court of J&K Srinagar.

CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6.  Mr. Tariq Rashid, Advocate

for informaticn and necessary action.

ﬁ;giét%ﬁnﬁ \.N“’"
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% Kk

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: B%é ___Dated: DV]Z/}///W@O

It is hereby notified that vide High Court Order Dated 25.11.2020

Ms. Tabiya Reyaz

D/Q . Riyaz Abmad Tasleem

R/Q H.No.4, Lane 3, Sector-A, Pine Avenue, Rawalpora, Srinagar

has been admitted and enrolled vas an Advocate on the rolls of Jammu and
 Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—440/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

7 - K‘v/v MUJ
(Mohamma sin Beig );')«0>
Registrar((Adm. )!

e

No: [# f@?'f”/ﬁ)j//b‘i’ﬁ Dated: ﬂ;-// j}//_wm

Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Tawsww ~ for publication in the next
issue of Government Gazette.

President, Bar Association, High Court of J&K, Srinagar.

CPC e-Courts High Court of J&K Jumew, -~ for uploading on the official
website. :

6.  Ms. Tabiya Reyaz, Advocate

for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powel s of Bar Council under Section 58 of the Advocates Act, 1961)
* ko

| PROVISIONAL

ENROLLMENT |

NOTIFICATION

No: (/,/ g & Dated: [0 <)) <) 0D 0

It is hereby notified that vide High Court Order Dated 25.11.2020

Mg Tabasum Nayeem Magray

8/0 Nazir Ahmad Magray

R/O Watoo Katrethung, D.H. Pora, Kulgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisionai
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has heen entered under

serial No.JK—441/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there hefore,

. \
ONVT

(Moham asin Beigh)
Registrar (Adm.)
{/
f@@élwé?/LP Dated: /O*/QJ)«O)_LO L\:,\
, (Z\yv)"")

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.
2.  Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, District Bar Association, Kulgam.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6.  Mjpe Tabasum Nayeem Magray, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

{Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% Kk K

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: LT} 9 ? Dated: /2~ 19 ) plg

It is hereby notified that vide High Court Order Dated 25.11.2020

Ms. Ufaq Mushtaq

D/O PZ Mushtaq Ahmad Shah

R/O Ibrahim Colony, Dangiwacha Rafiabad, Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-442/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

souqght before the date of expiry unless the absolute/final enrolirﬁent as

an Advocate is ordered there before.

}
(ﬁghémm Yasin Beigh)
Regjstrar (Adm.)

No: [9 g 65?*73/1,;/9 Dated: /0-/2-2006 L\&:@W

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, District Bar Association, Baramulla.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Ms. Ufaq Mushtaq, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk *

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: S’\@O Dated: [& ~)). -D0)o

It is hereby notified that vide High Court Order Dated 25.11.2020

Mr. Ubaidullah Pandit

S/0O Nazir Ahmad Pandit

R/O Channa Mohalla, Chattabal, Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial Vo.JK—443/2020 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enroliment must be

sought hefore the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there hefore.

I
"

O~
(Mﬁ\‘éhm§aﬁ Beigh)’
Registrar (Adm.)
Dy

No: [ 98 74-F9[L P pated: (0122000 JaeN

31>t

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, Bar Association, High Court of J&K Srinagar.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6.  Mr. Ubaidullah Pandit, Advocate
...... for informaticn and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: S ol Dated: /(0~/2-2 020

It is hereby notified that vide High Court Order Dated 25.11.2020

Mr. Umer Farooq Dar

S/0Q Farooq Ahmad Dar

R/0O Yall, Tehsil Kunzer, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/hei
character and antecedents from CID. His/her name has been entered under
serial No.JK-444/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

soughi before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

(Mohammad Yasin Beigh)
Regj ;r&r (Adm.)
(/ -

No: | 48 @0*@9)‘1‘}3Datéd: (0-12-200 0 .
2o

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2.  Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Baramulla.

S. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Mr. Umer Farooq Dar, Advocate

...... for information and necessary action.

Regi éﬁﬁm.) -
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exereising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % K

PROVISIONAL

ENROLLMENT

NOTIFICATION

Noo . S0  Dpated [Oe)) -20)n

It is hereby notified that vide High Court Order Dated 25.11.2020

Ms. Umat Ul Ain

D/O Fayaz Ahmad

R/O Firdous Colony, Buchpora, Tehsil Eid Gah, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-445/2020 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enroliment must be

souqght before the date of expiry unless the absolute/final enroiiment as

e

(Mohammad Yasin Beigh)
Re%ftra Adm.)

.y e J..
[9886-91/L P pated: [0/2 2600 “ohe

Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Srinagar.
2.  Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, Bar Association, High Court of J&K, Srinagar.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Ms. Umat Ul Ain, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMYU AND KASHMIR AT JAMMU

(Exercising powers of Bar Councii under Section 58 of the Advocates Act, 1961)
® % %k

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: ,/Wﬁ@ 3 Dated: [® |2 .- )p)o

[t is hereby notified that vide High Court Order Dated 25.11.2020

Ms. Ulfath Ara

D/O Gh Mohi Ud Din Dar

R/0O Nagri Malpora, Dar Mohalla, Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one yeér from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—446/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought hefore the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

Peanm B i o M""’:ﬂ‘
(Mohammad:Yasin Beigh)
RegisﬂAdm.) |
IS j I &\M-»«—,\
No: \9@95* ?@/({,‘PDated: 13-12-2 020 ”{\T:\m

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.
President, Bar Association, Kupwara.
CPC e-Courts High Court of J&K Srinagar for uploading on the official
website. -
6.  Ms. Ulfath Ara, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: SKO [j Dated: /0/9-2090

It is hereby notified that vide High Court Order Dated 25.11.2020

Mr. Waquar Farooq Dar

S/0 Farooq Ahmad Dar

R/O Bonpora, Jawahar Pora, Tehsil Aripal, District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK~447/2020 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroiiment must be

sought before the date of expiry unless the absolute/final enroliment as

— * ,\’_(‘wuvi"/
(Mohammad Yasin Beigh) -

Registrégr/(Adm.)

- o)
No:}@ﬁ’@%@f/@j/g Dated: /- /2 -) 00D 'ﬁ

an Advocate is ordered there before.

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.

President, District Bar Association, Pulwama.

CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Mr. Waquar Farooq Dar, Advocate

for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k k

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: S@ g Dated: [ </) ) 0D

it is hereby notified that vide High Court Order Dated 25.11.2020

Ms. Weeda

B/O Nisar Ahmad Shah

R/O Igbal Abad Near Masjid Hijaz, K.P. Road, Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—448/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

. A
(Mohammat-Yasin Beigh) -
R i%t;ar (Adm.)l
) *
No: qu /L P Dated: [0-/>-)0)0 “’%‘E?)/W

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, District Bar Association, Anantnag :
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Ms. Weeda, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council ander Section 58 of the Advocates Act, 1961)
k k%

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: SO‘é | Dated: /A ./9.-90)n

It is hereby notified that vide High Court Order Dated 25.11.2020

Mr. Yawer Abass

S/0 Late Nazir Ahinad Dar

R/O Alamgari Bazar, Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this nofification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of -his’her
character and antecedents from CID. His/her name has been entered under
serial No.JK—449/2020 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrcliment as

an Advocate is ordered there before.

Ao VT
(Mohamma ﬁn Beigh)

Regis m(z? (Adm.)
A

o: 1949 g '}*31,'(() Dated: [0~/ -D o) LLA

s oo

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of india, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, Bar Association, High Court of J&K, Srinagar.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

8.  Mr. Yawer Abass, Advocate

... for information and necessary action.
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'HIGH COURT OF JAMMU AND KASHMIR AT JAMMU -

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* kK

PROVISIONAL
ENROLLMENT

NOTIFICATION

No:_207  Dated: 08122020

It is hereby notified that vide High Court Order Dated 25.11.2020

Mr, Yawaf Ahmad Mir

S/O Javid Ahmad Mir

R/O Batpora, Tehsil Mattan, District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CiD. His/her name has been entered under

serial No.JK-450/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

A

) -
(Mohammad Yasin Beigh)
Registr?&(Adm.)
| ) / “M
. Wy Ag L . - ~9 A
No: [B985-90[LP  Dated: _(1€-)>=2ex0 js=ty

~ Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

President, District Bar Association, Anantnag.

CPC e-Courts High Court of J&K Jammu for uploading on the ofiicial
website.

6. Mr. Yawar Ahmad Mir, Advocate

for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

PROVISIONAL

ENROLLMENT
NOTIFICATION
No: 50 + _ Dated: _10-12-20)q

It is hereby notified that vide High Court Order Dated 25.11.2020

Mr. Zulfkar Ahmad Bhat

S/0O Mohd Maqgsood Bhat

R/O Eidgah, Sangas, District Kulgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, su'bject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK=451/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absoluteffinal enrollment as

an Advocate is ordered there before.

w’v..;-"“"'d
~ ) -
(Mohammad Yasin Beigh)
Registrar (Adm.)
D

’QQQQ*ZQZL~PDated: [0-]2-20)0 L},Il\

LA\t

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of India, New Dethi.

3.  Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

President, District Bar Association, Kulgam. -

CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Mr. Zulfkar Ahmad Bhat, Advocate

for information and necessary action.
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HIGﬁ COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% Kk

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: b’ Lf > Dated: @412 -2029

It is hereby notified that vide High Court Order Dated 25.11.2020

Mr. Zakir Ahmad Parray

S/0 Gulzar Ahmad Parray

R/O Sempora, Derapora, Yaripora, Kulgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-452/2020 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

~ - WV\;—'K"‘
(Mohammad Yasin Beigh)

| Regisl%@r (Adm.)
No: | OLL(ﬂ[?/’ ??/L ‘P Dated: 09-12-)0)0 %M

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, District Bar Association, Kulgam.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Mr. Zakir Ahmad Parray, Advocate
...... for information and necessary action.
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